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This contempt applicgtion h,s been filed for punishing
the respondents for wilful disgbedience of the order
dated 04,12,2001 passed in 0.A No.1258/95, This Tribungal

passed the following order:

"In effect, the respondents are directed to pay the
salyry of Court Master to the applicgnt for the duration
he worked in Court No.1, II and 11l _from 11.09.90 to
30,03.93 gnd from 6.11.95 to 20.8,97 Wwithin a period
of three months from the date of regceipt of a copy
of this order". o s

Against this order passeddby'f%his Tribunal, respondents filed

Review Applicgtion, which was rejected by order dated 03.06.2002,

2% Lear ned couns el for thg applicabt supmitted tha£
ingpite of the fact that in Jum 2002 ," the Revieu Application
Wwas filed, the respondemts have not paid thé sélary of
Court Master to the applicgbt for the duration he worked in
Court No.1, II and III from 11.09,.90 to 30,03.93 and Froﬁ
06.11.95 to 20,09,97., As per order of this Tribungl dated
04.12.2001, the payment of the SAlary of the Court Master
was-to be done within a period bf three months. Therefore,
once the revieu applicgtion filed by the respondants, was

re jected on 03.06,2003, the respondents should have ensured

that the payment of salary was made to the applicgnt by

$eptemper 2002, which has not been done.

‘3. We dispose of this contempt petition with direction

'to the respondent Nos.3 and 4 to finalise this issue within

two months possitively and ensure that the Q der\ro? this
e

Tribungyl dated 04,.12,2001 is complied with in keber and

W
spirit, In case the respondents failed to mgke the payment

within two months from today, the applicant may approach the

Tripunal by filing contempt application.
No costs. v\i\‘ \Kf(
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